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Exes,atloo at MaDgrol iD JDDBgariI Diatrlct 

7386. SHRI 8. K. DASCHOWDNURY : 
Will the Minister of EDUCATION AND 
YOUTH SERVICES be pleased to state: 

(a) wbether some ancient images bave 
been unearthed at Mangrol town In Juna-
prh District in the month of February, 
1970; aod 

(b) whether some research had been 
carried out In the matter and, if so, the 
details thereof? 

THE DEPUTY I I~  IN THE 
MINI <;TRY OF EDUCATION AND 
YOUTH SERVICES (SHRIMATI JAHAN-
ARA JAIPAL SINGN): (a) and (b). The 
information is heiog collected and will he 
laid 00 the Table of the House. 

PrincIples of Promotion to Selectioo Posts 

7387. SURI MRITYUNJAY PRASAD: 
Will tbe Minister of HOME AFFAIRS be 
pl •• , rd to Itate : 

la) what is the force of tbe 0IIk:e Memo-

randum No. F/I/4/55.RPS datod the 161ih 
May, 1957 issued by his Ministry on princi-
ples for promotion ~  selection posts; 

(b) whether it has been since .upersedcd 
by .. subsequent Office Memorandum and 
wbat are the lat-'St instructions in the 
matter; 

(c) the names of Ministries to which it 
was circulated and which cf them have 
accepted it in toto and which in a modified 
form aDd in the latter cases with what modi-
fications by v.rious Ministries; and 

(d) to what extent it is binding on the 
various Public UlidertakiDgs of the Central 
Government as well as other establishments 
under the control of the Central Govern-
ment? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDYA CHARAN SHUKLA): (a) The 
in ... uctions contained in Ministry of Horr-e 
Affairs Office Memorandum No. 1/4/55.RPS, 
dated the 16th May, 1957, are executive in-
structions, applicable to services under aU 
the Ministries of the Govomment of India, 
except to services under the Department of 
Atomic Energy. Ministry of Railways and 
Organisations under the Ministry of Defelice. 
However, if any Ministry/Department have 
framed statutory rules for any particular 
service under tbem, providing for a different 
principle for promotion to their 'selection' 
posts, tbe provisions of those statutory rules 
would apply to that service in place of tbe 
provisions of tbe Office Memollllldum of 
16-5-1957. 

(b) The Office Memorandum has not 
been modified or superseded so far. 

(c) The Office Memorandum was adress-
ed to all Ministries of the Government of 
Iodia. The Question of its acceptance hy the 
Miniatries, does not arise, in view of the 
position stated above. 

(d) As the provisions of tbe Office 
Memorandum are applicable only for pro-
motion to '.election' ·posts under the Govern-
ment, the qUeition of the .pplication of .he 
Office Memorandum to the Public Sector 
Undertakings of tbe Central Government. 
autonomous Orpnisations etc. does not 
arise. 




